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SHRI S. M. BANERJEE (Kanpur): 
The statement made by Mr. Samar Guha, 
in spite of his ill health, is something 
revealing. If I heard him correctly. he 
said that a senior Congress member has 
threatened him on the phone. (Interrup-
tions). Any member threatening another 
member is bad. I know Mr. Samar Guha, 
he is an ardent follower of Netaji and an 
ex-terrorist. Why should he be afraid of 
such threats? I know he wi11 protect 
himself. Why should he seek the 
protection of this House ? (Interruptions) .. 

SHRI SAMAR GUHA : I know how 
to protect my self. 

SHRI SAMAR GUHA : This has 
gone to I the core, to the sense of 
OKistence, honour .... (Interruptious) . ... 

MR. CHAIRMAN: I would request 
him to resume hi s seat, Shri Tiwary has 
raised a point of order. He is very well 
aware. as also the House. that some hon. 
Members do rise certain important matters 
without prior notice in writing,. especially 
after the question hour and immediately 
after the lunch reaeess. The matter raised 
affects the very safety of Shri Samar Guha 
and he is very much agi tated about i t. He is 
also not keeping good health, Therefore. he 
was permitted to make a few observations 
though it was not the proper time or 
occasion. 

SHRI K. N. TlWARY He has 
mentioned some names. At least they 
should not be on record. 

MR. CHAIRMAN: NOthing requires 
to be expunged from the record. 

16.51I1l's. 
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MR. CHAIRMAN: Shri Dhireswar 
Kalita .. Absent. 

Shri Shiva Chandra Jha ....... " .• 
Absent. The hon. Minister. 
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(Disc.) 
MR. CHAIRMAN: The question "That the Enacting Formula, as 

is amended, stand part of the Bill." 

"That the Bill to provide for the 
repeal of the Tea Districts Iimigrant 
Labour Act, 1932, and for matters 
connected therewith, be taken into 
consideration. " 

The motion was adopted. 

MR. CHAIRMAN: Now the House 
will take up c1ause-by-clause considerati on 
of the Bill. The question i, : 

.is 

is: 

"That clause 2 stand part of the Bill ... 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 was added to the Bill. 

Clause 1 (Short title.) 

Amendment made : 

Page I, line 4,-

for "1967" substitute "1970" (2) 

(Shri Bhagwat Jha Azad) 

MR. CHAIRMAN : The questic)O 

"That clause I, as amended, stand 
part of the Bill. " 

The m~tion was adopted. 

Clause 1, as amended, was added to 
the Bill. 

Enacting Formula 

Amendmenl made: 

Page I. line 1,-

for' 'Eighteenth" subslitllte-

"Twenty-first" (I) 

(Shri Bhagwat Jha Azad) 

MR. CHAIRMAN : The quest;on 

The motion was adopted. 

The Enactihg Formula. as amended, 
was added 10 .he Bill. 

The Title was added to the Bill. 

SHRIBHAGWATnIAAZAD: Si. 
I move: 

"That the Bill, as amended, be passed .. " 
MR. CHAIRMAN; The question is : 

"That' the Bill, as amended. be passed." 

The motion was adopted. 

17. btl. 

DISCUSSION RE:ECONOMICALLY 
BACKWARD REGIONS IN THE 
COUNTRY ESPECIALLY THE 

EASTERN DISTRICTS OF 
U. P. 
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